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, ca .. for re-startinalr~establishinl 
the business affected during' the 
riots. 

(3) Financja1 assistance amountina to 
Rs. 8262 lakhs has been disbursed 
to those who Jost tbeir insured. 
properties (without riot cover). 
In such cases p~yment was made 
at' tb~ rate Clf 50% of the esti-
mated loss subject to maximum of . 
Rs.50,ooo/-. 

(4) Tenements have been a110tted to 
920 widows and 863 other riot 
victims. 

(5) 329 wjdows bave been alJotted 
shops/pIa tforms. 

(6) About 370 riot affected widows or 
their walda have been offered 
appointments in various Gove.rn-
ment/semi-Government orgaDlsa-
tions of Delhi Administration in 
relaxation or age and educat;onal 
qua lifications. 

(English) 

Reported Fake Passport Recket in Delhi 

-238. SHRI SUB HASH Y ADA V : 
SHRI PRAKASH V. PATll-J : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether a fake passport racket bas 
been recent Iy unearthed in .he C;I pi t a I as 
reported in the ·Statesman' dated 22 
October. J 986 ; 

(b) if so, the details thereof; pnd 

(c) action taken against the culprits to 
avoid recurrence of such cases ? 

THE MINISTER 
AFFAIRS (S. BUTA 
Yes, Sir. 

OF HOME 
SINOH): (a) 

(b) and (c). 2 cases have been re,is .. 
tered under various sect ions of law, and 
,3 ~rsoD! have ~n {ltreated in these 

cases. Intelligence is colJected to un-
earth such activities and action taken 
against tbose found indulging in these 
activities. 

DeJegatlon for Powers under Forest 
«('onservation) Act, 1980 ror Mining 

Adlvlty 

-239. SHRI JAGANNATH PATT .. 
NAIR: Will the Minister of ENVIRON ... 
MENT AND FORESTS be pleased to 
state : 

(a) whether Union Government have 
rejected the requests from Stat~ Govern .. 
ments to delegate powers to them under 
the Forest (Conservation) Act. 1980 for 
encouraging mining activities; and 

(b) jf so, the details thereof including' 
the views of States and the position of 
Union Government thereon? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRJ BHAJAN LAL) : 
(a) and (b). The State Governments of 
Assam, Hjmachal Pradesh and Bjhar had 
suggested in the 23rd Meeting of Mineral 
Advisory Council that powers undel· the 
Forest (Conserv(ition) Act. 1980 be deJ~­
gated to the State Governments in respect 
of min ing Jeases. The State, Gpvernnlents 
had made the suggestion (.10 Ihe ground 
that clearance of proposaJs by the Govern-
ment of India is ino1'dinnfeJy delayed. 
Government of India could not agree to 
the suggesHon :IS it WEtS felt that such a 
delegation would defeat the very purrose, 
for which the Act was promuJg':ltcd. 

If complete proposals {Ire sent the 
Central Government blkes up Quick deci-
sions on the proposals. Delay in cJenrance 
of proposnls Occurs almost entirely on 
account of incomplete and inadequate 
formulntion of proposals by t,he State 
Governments. 

Progress of Computerlsatlon 
. 

'*240. SARI UTTAM RATHOD :" 
Wi)1 the PRIME MINISTER be pleasC'4 
to stijtc : 


